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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH (ii:jh

Registration 0.A.No, 689 of 1987

e | Lal Bghadur 3ingh sons Applicant
_.:-- Vs,
e -
2 Union of India & Cthers sroa Respondents

Hon'ble Mr, Justice U.C,Srivastava,V.C.
Hen'ble Mr, & é Gorthi, Member (A

»

(By Hon.r.Justice Ue.C.Srivastavs, V.GJ)

| P— The applicanf was appointed as Extra Departmental Delivery é

¢ Agent on 28,3.86 &t Kateri in the leavevacancy .of his fether, His z
services were terminated on 24,10,66. The applicaﬁt filed an appeal |

Qéainat the termination order before the Director of Postel Services, |

2 Allahabad, The appeal was rejscted vide order dated 1.5.87, and that r
'g;;— M" is why he has approached the Tribunal,. 1

F A The applicaent's father was garlier =2 Postmen and retired from
service and his eider brother Haiﬁnppnintad:-as-:Extra’Degartmantal
ﬂ.giyéry1lgénbctﬁiunrksgnntha leave vacancy of one Shri Kailash Nath
who handed over the charge tc the applicant 27.3.1986, The applicant :
. .n-;g**t 2 has besn working in place of the said Kailash Nath as per charge given E
{.-Iélé E; by.hih. as t:L Kailash Nath was appnintad somewhere else he was askndbj
i to resian, but he did not tender his resignation and ultinmately prpcasa%
}un appointment on the said post started. The appointnent of the 'é
applicant obviously was not in accordance with rule and his gervicdes 1

were put to aniend on the ground thatfha-has not the resident of the :
51:“jj3. : | village Kateri -hut.qas the resident of another village, In'aﬁpp&%@ *j

";;%?' g =, | of his plea that hﬂlmaa.n permanent resident of uilifga Kﬁtari thf%ﬁ:;
applicsnt filed a uantirinatn of Pradhan who jtgelf stated that utrﬁlg;
1. -

i‘:?hff"’” - he was the residant of annthar village but for the tima hn&ng hu~ .QF

padl ] __l.g— }k
55fﬁ:- ,1@ a&§¥in9 in thﬁ'ﬁillﬂaﬂ Kﬂtﬂ;i. B!rtain other ;qrtifiqntnu p g’ ﬁ: .
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Je The respondents have opposed the application and have

- '?]" 2/ .

pointed out that the applicant had no right to the said post and

the applicant qot the appointment because of the sqid Kaibgsh Nath
who appointed him illegally as a substitute, The dase of the
applicant was also considered for appointment,but as he was not

the reqular resident of the village Katari, the appointment was not
gfven to him, It 1s clear from the record that infact the applicant
was oriqinnaly the resident of village Kohansi and was not the
resident of village Katari., The applicant is residing at Katari
!nnly for the last few days that did not kake him the resident of
the villege Katari and that is why his services were terminated end

were rightly terminated, °
4. _ Learnad counsel for the applicant contended that the

A Village Kohansi was within thedelivery circle of the Katari post

‘_--h-w_

office and as such his eppointment could have been retained nr‘ha
could have been appointed afresh, Maybe so, but the applicant’s
definite case was that he was the resident of village Katari andnot
the resident of another village and that is why he lest the case, If
he would have come forward with the case he is the resident of
another village which is within the delivery circle of Katari,then
the authority would have consider his caee. The applicant is te

suf fer becauce n:?incnrract stand taken by him which was against
the facﬁ. As such the application deserves to be dismissed. But
in view of the fact that the applicant has gained Expngience and he
is the resident of the village which is within the delivery circle
of Katari Post Office, the respondents may consider him for |

appointment on the said pus?&? there is a vacancy in ths said

delivery circle, The application is otherwise dismissed, There

will be no order as to co&ts, Z;jff,ff’ff
-—jﬂhi_ﬂhﬁﬂi?%yi?Tﬂisg
mMember (A) Vice=CHairman,

ggnd Janunrz=1992!nlld.
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